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IN THE CENTRAL ADMINISTRATIVR TRIBUNAI-, JAIPUR BENCH, 

JAIPUR 

. Dote C'f c-rdFr: C, { tJ.-/ ;)_6'"'\:l I 

OA. No.604/1996 

Sunil Kurrar Chauraeja s/c Shri Jawuba Lal Chaurasia, 

workj~g as ·Head Draf~swan, DRM Offite, Kota Jn. 

OA No.609/96 --------

Prerr Chana Chokniwal s/o .Shri LaaJ i Lal, workjng ad Head 

Dr0ftsrnan in Dy. CSTE (C) Kota in front of Ram Swara, 

Rewatjlal Halwai Ki Gali, Nayapura, Kata • 

. . Applicants 

Ver sue 
,·.· 

l. 'I'h 2" General· Manager, lilest -crn Railway, 

Churchgate, Muwbai. 

2 . :Civieional Rail way Ma nag.er ( f, ) I Weetern 

Railway, Ko.ta Jn. 
, 

3 . Rarrendra ,,. . Sj ngh, Sr. Draft .swan, Divisional 

Railway Manager'e Office,'Kota Jn. 

Respondents 

Mr.V.P.Miehra, counsel for the applicants 

Mr. S.R.Saroota, proxy co~n.sel tc 

Mr. Tej Prakash Sharrrai cc~nsel fer the respondents 

CORAM:. 

Hon'ble Mr. S.K.Agarwal, Judi :i3l Meiber 

Hon'ble Mr. ·A.P.Nagrath~ Adroinistrative Me~ter 

ORDER 

Pt:->r Hon'_e~ ~~ A.F.Nagrath, ~Clwi_!2i_str~.!_i.~~ ~~mbeE__ 

ThEse two applications are decided by thie 

common order· ae the applicante in these two OAE are 

siwilarly placea and are aggrieved by thF same crders 

dated 4.10.96 and 23.10.96 filed ~t Ann.A6 and A7 jn beth 

the caeee. 
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2 0 'Ihe appljcants ere aggrieved with- aenjal cf 

.':'teppi ng ~JP cf pay wHh rec.pect tc their junicr .Shri 

Ramendra Singh (re.sponcent Ne. 3) • ThE fact of 
being 

thE=dr; eenior 

tc Shri Rcmendra Singh is not 

reepondents have defended their acticn of d~nying prcforroa 

fixaticn and stepping up of p~y tc the applican~s fer the 

rEaec:n that Shri Raif'endra Sfr1gh bad cnJ.y been prorooted en 

ad-hcc baeis 2s Senicr Drafteroan in _grade Rs. 425-

700/1400-2300 es a local arrangement. At the rel~vant tiroe 

when re.spcncent No. 3 wn s prom ct E'd en c:d-h oc ba fie, the 
- ,,j,;· 

appli.cants had been w~rking in rajJway .. ~ electr1f1c2c ion 

organisation, thotigh they had_ their li_en in Kcta Divisi.on 

and were_ senior to respondent No.3. 'Ihe applicants ano 

also respondent No.3 were regt1l2rJy' promoted at:' Senior 

Draftsman v:ide ordE'r dated J2.10,95~ ,-

3. We fjnd frc.rr the fact.:o: on r€cord that earJjer 

the applic21nt1 Shri Sunil Kum2r, Chauraeia, was given 20-

.hcc prorrotjcn w.e.f. 14.9.88 ,a.s aged.net the junior / Shri 

Rawendra S-:irigh who wae prcrrotea on 2.3.86. Siwilarlyf.;: the 

applicant, Shd Prerfl Chand Chokn:iwal, wae prowc-tec3 en aa-
~, 

hoc J::a.si.s en 14.9.88. They were gj_ven proforma fjxaticn 

w:i.th re~'.pect to th1?:ir junicr Shd Rarrendra Singh. Vjde 

hnpugnea letter datE-o 4.10.96 the .steppjng up s:irantea to 

the applicants wae withdr~wn en the plea that ete-pping up 

is net due with_ respect to the junjor, who had been 

pr croot €d cinly on ad-hoc Agajn9t·· this order, 

applicant, Shri 2urdJ Kumar Chaura.sia haf'. repre.sentea en 

24'. 7 .96 while 0pr1icant, Shr:i Pre re Chand Chckniwal, 

on 31.7.1996. Their representations were 

-•' 
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turned down bv .l 
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1 et t er dated 23.10.96 on the s2roe ground 

that the prorrction given to Shri Ramendra Singh was purely 

ad-hoc and ae a local arrangement and in such.a situation 

stepping up of pay is not admissible. 

4. Heard the learned counsel -for the partiee. The 

learned counsel for the applicants brought to our notice a 

judgment cf the ·Principal Bench where the sarre watter had 

been heard .jn respect of Salim Ahwed Khan in OA No.2913 of 

1997 which was decided on 22nd Nov·errber, 2000. In that 

-., ca ee also the applicant Salhr Ahwed Khan had clairoed 

·stepping up of pay ·with respect to the sarre. Shri Rawendra 

Sjngh and that wae allowed by the Pr~ncipal Bench. We 
\ 

ccnt::joer H relE·vant. tc reproduce paras 9 to 12 of the 

t::aid order which applies dir~ctly in-· the instant case 

also:-

---

"9. As per Railway Board's instructions, an 

anomaly whereby a eenior,. promoted to a higher 

post drawe less pay than hie junior p~oIDoted to 

that er eau i val ent post can be rerncved only if 

the following 3 conditions are satisfied: 

i) Both the junior and the t?enicr emplcyees 

shculc belcng to the earne cadre and the pcste 

]n which they have been promoted or appcintea 

shouJd be identical or ]n the same ~rade. 

ii) The scale of pay cf the .lower and the 

higher poste in which they are entitl~~ to draw 

·pay should be ]dentical. 

iii) The ancrnaly shcuJd be diredtly as a result 

cf the arplication of .Rule 2018 P--R-III 

(Ccrresponoing tc FR 22(l)(a)(l). 

10. Aowever, .Railway Board in its letter dated 
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5.10.76, a copy cf which hac- been taken on 

record, he:d aJ.20 made H clear that the 

benefits cf stepping up cf ~ay may also be 

given on adboc prcmctjon.'?, provickd that the 

<:'dhoc rrc•rnot j on of .seni c>r and. junj or persons 

are . foJ low12c by the.i.r re.gu.1 a r prornot j one 

w i th cut break . In such ca e e , the pay cf sen i. c r 

pe-r.scn J s reou j red . t c be et erped up froIP the 

datE' of that .ancrraJ.y i.e. frow the date of 

prcmotic·n of junjQr and not from the date··ot. 

reguJahcn of his prorootjon. 

] 1. App] j cant hes fvrnj i:hed a ch.art 

it ie stated t.hat adhoc proJTlotion of his junior 

Shri Ramendra Singh was followed by_ his regular 

prornotjon without break. This circular dated 

5.10.76 dce.s not appear to have ccnsidered by 

respcnderi~~ when they paseed the impugned order 

disposing cf applicant 's'representation. 

i2. In the light ·of above, this OA succeE'dE 

anc is allowt-d t O.· the Extent that the 

·respondents are directed to ~ reconsider 

applicant's claim for stepping up of his pay as 

----.......... 
Sr o Draftsrra.n (Rs. 1_400-2300) with 

·consequenUaJ monetary benefitf'. w.e.f. 505.86, 

whjch js th~ date junior Shri Rarnendra 

Singh was pro1rotea as Sr. Draftsman (Rs. 1400-

2300) en adhoc bc:isis, by IT'eo.ns of a detajle-a, 

speaking end reaf'on~d order within 3 ·wonthe 

frorr. the date- cf re-ceipt. of a copy of this 

crd;:.:r. No ccst:s." 
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5. We find ol1ri::elves coropJet.e·- respect.full 

agreement with the decjeion arrived by the Principal 

Bench. We, therefore, allow these OAs and djrect the 

respc·ndent s to grant stepping up of oav . to the , , . two 

appljcants with ·reepect to their junior Shri R~roendra 

Sjngh froro the date,· the applicants were themselves 

prcrrotea en ·aa-hoc bae::i8 tc· the grade Re. 425-700/1400-

2300. The re.epondente i=hcill ccwply wHh thi.s order wHhin 

cf thrE"E rrcnths frorr the date ·of receipt of 

this croer. No order as to cc.sts. 

Merrber JuaJ • Member 
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